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16.6.2003 	Present : The 'Hon'b1é 	. Justice 

D.M, ChdhIry,V1ceGhajrman. 

The Hon'ble:Mr.' R.K. tJpadhyaya, 
!mber (A)'. 

Heard !. S. Sarma, learned 
counsel for the applicant and also At . 

A. Deb Roy, learned Sr. C.G.SC. for 
the- respondents.' 

It appears.that a.gainst the 
judgment and order passed by this 

Tribunal in O.A. 89/98 a writ petition 
is pending beore the High Goirt which 
is numbered and registered asLP.(c) 
-No. 4456/2001. Since the order of the 
Tribunal is under exaiinationby the 
High Court, wedonot find any justific-
ation for continuancthe contempt 
pet.i-tien at this stage.' 

The C.P. accordingly stands 
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